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SHRI    DAHYABHAI  V.   PATEL 
(Gujarat) : Mr. Deputy Chairman, I rise on a 
point of order. Under Rule 157 (ii) it says, "It 
shall raise substantially one definite issue." 
There is not one issue in this Resolution. I 
think there are about a dozen issues. To be 
exact, there are nine issues raised in this. Of 
course. I would like to add one more for which 
I have proposed an amendment. But this 
Resolution itself is, I do not think, in order. It 
raised nine issues whereas  Rule   157 

(ii) says, "It shall raise substantially one 
delinite issue." Thai is one point. 

1 also draw your attention to Rule 157   
(iii)  which   says, 

"It shall not contain arguments, 
inferences, ironical expressions imputations 
of defamatory statements." 

What is the meaning of right reaction '.' 
Some people may call his party right   
reaction. . . . 

SHRI  SHEEL BHADRA  YAJEE 
(Bihar) : You are one of them. I know you are 
one of them. Unfortunately, my friend, Mr. S. 
D. Misra, is  also  one  of them. 

SHRI DAHYABHAI V. PATEL : 
Sir, can I speak on my point of order without 
being disturbed by Mr. Yajee '? Will you 
please control him ? He is here only to disturb 
people. What is his contribution except 
disturbing people while speaking ? The 
Congress Party sent him again and again only 
for  this  destructive  work. 

I would also like to draw your attention to 
Rule 158 under which a portion of this 
Resolution at least is out   of  order.    It   says   
: 

The Chairman shall decide on the 
admissibility of a resolution, and may 
disallow a resolution or a part thereof when 
in his opinion it does not comply with  these  
rules. 

I have drawn your attention to this Rule 
under which I t h i n k  it is out of order. If you 
t h i n k  that on the basis of my submission you 
cannot rule the whole of the Resolution out of 
order, you can rule a portion of it out of order. 
I think, this Resolution is not in order under 
the Rules of the Rajya Sabha, as they stand. 

Then. I want to move an amendment.    At  
the appropriate time,  you 
may call   upon  me  to do so. 

SHRI BHUPESH GUPTA : (West 
Bengal) I think the Resolution is quite in   
order.   The  definite   issue   is  the 
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mandate of the election. The other point that 
ha e been stated here are the expression o 
the mandate. Suppose 1 move a ! esolution 
o'n Five Year Plan. I can add very many 
things to it connected u i the various 
Ministries. Here the iss e is the mandate of 
the election. Th • Resolution says that 
having rega i to the mandate, this should be 
c >ne. This is not to be confused wi I a 
separate subject as such. The i andate was 
for amending the Constilu ion and bringing 
about socio-econon ic progress. This is only 
elabon ;k n of the main issue. There is on : 
definite subject, namely, the mandaU which 
implies that we must go thro igh 
Constitutional amendments and socio-
economic measures. Hon. Meml :rs are 
entitled to spell out the mandate as they 
understand it. Therefoi .;, there is one 
definite subject, nan -\\  the mandate. 

Secondly, the Chairman has already 
allowed it. Otherwise, it would not have 
come. If the Chairman wants to revise his 
opinion, he is entitled to do it. But he 
Chairman has allowed it. Not on y that, after 
moving the Resolution, i was in the middle 
of the speech that my friend has raised the 
point of order as to what should be moved. 
If he wants to reverse the course of tl e 
House, he can do it. 

Lastly, my friend accepts this Re 
solution bei tuse he has given an ame 
ndment to If it is an illegitimate 
child, why toes he own it up ? Let 
him discan it. But my friend has 
accepted  it. 

SHRI DXHYABHAI V. PATEL : 
That is why I have drawn the attention of 
the Hon;; to Rule 158. My friend can feign 
n >t to have heard it, if he does not lik it. I 
have been long enough in this House to 
know that. 

SHRI   UHUPESH   GUPTA : My 
friend, Shr Dahyabhai Petal, has given an an 
endment to it. Therefore, he thinks t iere is 
something substantially good and which, 
according to him, can bt amended.   
Otherwise, the 

amendment would not have come. I won't 
give an amendment to zero. 

SHRI DAHYABHAI V. PATELL If you 
add so many zeros after one zero,  nothing 
happens. 

SHRI BHUPESH GUPTA : Therefore, 
Mr. Deputy Chairman, are you going on the 
reverse gear  ? 

SHRI KRISHAN KANT(Haryana): May 
1 say a word ? 

MR. DEPUTY CHAIRMAN : Not 
necessary.    I can give my ruling no\v. 

SHRI    BHUPESH   GUPTA    :    I 
must apologise to you. I forgot to mention one 
thing. If you do not like the words 'Right 
Reaction', you can change them into 'Jan 
Sangh. Swatantra. Syndicate Combine'. I have   
no   objection. 

SHRI KRISHAN KANT : According to 
the rules , it is true that there should be one 
specific thing. The specific point is about 
changing the Constitution and that is because 
of the historical reason. The rightists have been 
routed in the election and a new situation has 
come about. That is why people are demanding 
this. If really want to meet the new situation 
and the desires of the people, this is the specific 
thing which ought to be done. Therefore, the 
Resolution is quite in order and he should be 
allowed to go on. The party to which my friend 
belongs and other rightist parties have been 
routed bringing about a new situation. This is 
what the Resolution says. 
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Mr.  DEPUTY   CHAIRMAN   :  I 
have heard all the points of view. As point out 
by MR. Krishau Kant, there is one definite 
issue; that is considered the amendment of the 
Constitution and why it should be amended. 
The grounds have been enumerated in the 
Resolution. While admitting this particular 
Resolution the Chairman has given thought to 
every aspect of it, and then only he has 
admitted this Resolution, and therefore there 
can be no difficulty in allowing the hon. 
Member to move the Resolution. . . . 
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SHRI     BHUPESH     GUPTA   : I 
noted. After he had spoken for seven minutes 
points of orders started. For point of orders, he 
should   not suffer. 

MR.    DEPUTY    CHAIRMAN   : F will 
give five minutes more, 
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MR. DEPUTY CHAIRMAN : Do not   
interrupt   please. 

 

MR. DEPUTY CHAIRMAN : No 
point   of order. 

 

There is no point of order. Please sit down. 
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MR. DEPUTY CHAIRMAN : Mr. 
Sheel Bhadra Yajee, please sit down. Mr. 
Rajnarain, please sit down. There is no point 
of order. Let him continue his speech. 

 

MR.     DEPUTY   CHAIRMAN 
Please   sit   down. 

 

According to the Reserve Bank of India 
notification dated 29th Oct. 1966, no non-
banking financial company can accept 
deposits in excess of 25 per cent of the 
aggregate of its paid- 

up capital and free reserves. This notification 
however makes an exception in respect of 
loans guaranteed by directors. In case of 
Goenka Group of companies, Express News-
papers Private Limited itself received 
deposits from the public to the tune of Rs. 12 
lakhs. In addition, three Goenka Newspaper 
companies, viz. Indian Express Newspapers, 
Bombay, Indian Express Madurai and Andhra 
Prabha, Vijayawada, have taken unsecured 
loans from public of a value of more than Rs. 
7 crores. This is evident that the Goenka 
Grdup of companies have been accepting 
deposits far above and indeed several times 
the limit allowed by the Reserve Bank's   
notification. 
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The questioi   was proposed. 

SHRIJAGHISH PRASAD MAT-HUR 
(Rajastha 1) : Sir, I move : 

2. "That n the Resolution in 
lines 1-3, for he words 'the defeat 
of Right Re iction, and the clear 
mandate whicli our people have given 
in the recent elections to the Lok 
Sabha and in ( eference to this mandate 
the following words be substituted, 
namely— 

'The sue ess achieved by Shri SanjivayyaV 
Congress by exploiting official Machinery 
and through the misuse if power and due to 
inaccuracies in electroal rolls and by resortint 
to unfair means in conducting  ths  polls.' " 

3. "That ; ihe end of the Reso 
lution, the following be added, namely :- 

(10) reduction of age of franchise 
from 21 years to 18 years. 

(11) con ,titutional recognition of the 
Right to    Work  and   provision 

of appropriate unemployment allowance  
to  the  unemployed; 

(12) granting of interest free loans to 
the farmers owning uneconomic holdings, 
for a period of five   years; 

(13) distribution of all the fallow land 
in possession of Government by the 2nd 
October, 1971, giving preference to 
persons belonging to the Scheduled Castes 
and Scheduled   Tribes;   and 

(14) developing the atom bomb 
within a  period of one  year." 

SHRI J. P. YADAV : Sir, I move: 

4. "That in line 1 of the Resolution for 
the words 'the defeat of Right Reaction and' 
the words 'the fact that through the Radio and 
the Television and the use of money, 
Government machinery and fake ballot   
papers'   be   substituted." 

5. "That at the end of item No. 4 of the 
Resolution the words 'and acceptance of the 
right to work as a fundamental right and 
provision for unemployment allowance' be 
added." 

SHRI S. D. MISRA (Uttar Pradesh): Sir,   I   
move   : 

6. "That at the end of the Reso 
lution, the following be added, namely :- 

(10) imposing a capital levy 
on all accumulation of wealth over 
and above the statutory minimum 
to be decided by Parliament; 

(11) setting up of a statutory 
corporation to control and manage the All 
India Radio and Television; 

(12) Socialisation of whole-sale 
foodgrains   trade; 

(13) constitution of a land army for the  
rural working class; 
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(14) effective steps to ensure 
minimum needs of life to the population   
by   1975-76; 

(15) transfer of adequate powers to 
Panchayat raj  institutions; 

(16) reconstitution of Election 
Commission by a tribunal of three persons 
of the status of a High Court  Judge: 

(17) converting of public sector into 
labour-managed and partnered 
institutions; and 

(18) ensuring a house within 10 years 
to every family in the country'." 

The questions were proposed. 

 

SHRI DAHVABHAI V. PATEL : 
What  about  my  amendment,  Sir   ? 

MR.   DEPUTY CHAIRMAN : It is not in 
order. 

SHRI DAHYABHA1 V. PATEL : 
It is as a logical corollary to all the nine points 
that 1 have given notice of it. I only wanted to 
make one thing clear that at the end of it, it 
may be added that the Parliamentary 
Committee should have a committee 
Chairman. So it will make the thing complete. 
You have given so many points. Make it 
complete by having a committed Chairman. 

SHRI   BHUPESH   GUPTA    :    I 
should like to add, "Committed clearly against    
the    Swatantra    Party." 
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SHRI A. P. CHATTERJEE (West Bengal) 
: Who is superior, Sheel Bhadra Yajee or  
Rajnarain  ? 
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[I'm 'VICE CHAIRMAN  (SIIRI  AKBAR AM 
KHAN) in the Chair] 
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THE VICE CHAIRMAN (SHR1 AKBER 
ALI KHAN) : I think, that is  for  
unemployment,   Mr.   Misra. 
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SHR1 BHUPESH GUPTA :   Why 
not make Mr. Rajnarain the Election 
Commissioner '.' 

THE VICE-CHAIRMAN (SHRI BANKA 
BEHARY DAS) : I cannot permit you more 
than 15 minutes. 

SHRI S. D. MISRA : But you have 
permitted interruptions against my time. 

[ THE   VICE     CHAIRMAN    ( SHRI BANKA 
BEHARY I "AS ) IN THE CHAIR ] 
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SHRl S. D. MISRA : What can I do ? You 
have to give me protection. 

THE VICE-CHAIRMAN (SHRl BANKA 
BEHARY DAS) : Shall I give you protection 
against your own Members ? 

SHRl S. D. MISRA : Yes. Sir. You have 
to give me protection against everybody in this 
House, when I am speaking, not only my own 
party Member. He may be my party Member. 

 

SHRIMATI PURABI MUKHOPA-
DHYAY (West Bengal) : Mr. V ice-
Chairman, may I interrupt for one minute ? 

THE VICE-CHAIRMAN (SHRl BANKA 
BEHARY DAS) : No interruption, unless it is 
a point of order. Please conclude, Mr. Misra. I 
want to give an  opportunity  to others. 

SHRl S. D. MISRA :    Within o» 
minute   I   shall   finish. 

 

DR. (MRS.) MANGLADEV1 TALWAR 
(Rajasthan) : Mr. Vice-Chairman the massive 
mandate of the people given to the Congress 
Party musi be respected and understood. 
People have understood that there is only one 
party that can give a stable and strong Centre 
and can deliver goods to the millions of 
people, and that we have to keep in mind 
whatever else we do in future. Of course lhe 
parly thai has formed the Government   at   the  
Centre  would   consider, 
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would implemi it all its pledges ihat have 
been givi i during the election, as our party k 
tder, our Prime Minister, has stated s< many 
times in no unmistakable .Tins. The 
Constitution is made I »r the people and not 
the people for hs Constitution. The rounder-
lathers >!' our Constitution no doubt had de 
it-d a great deal of thought and tin e n 
framing the Const i t u t ion  which was the 
best in the world and bes sui ted to the 
conditions that exist sd in our country at that 
time. Bui t imes  have changed, the 
conditions a\e also changed ;\nd therefore we 
ha e to take a new look, we have to re 
ousider the Constitution  that  we h ve at 
present. 

Sir, 1 refer o one point made by the hon. 
Men ber Shri Yajee. He said that two-tli rds 
majority of Parliament is sullicit it to alter 
any law, even the fundamental rights of our 
Constitution an there is no need to amend the 
< 01 st i tut ion.  I would refer to one art do. I 
would refer to article 13 (2) in Part 111 of the 
< on u union : "The State shall not make any 
law which ikes away or abridges the rights 
con ;rred by this Part", etc. 

There are < her paragraphs also. Therefore 
it i absolutely essential that we have ti amend 
the Constitution to suit tl e present conditions, 
especially in two respects-one, the right to 
propi t\. Well, the right to property has to be 
correctly interpreted and tin lei stood. Our 
Prime Minister has s at.'d many times in both 
the House? that doing away with the property 
in our country docs not mean that ever; 
middle class person, every poor per m will 
have to part with the little cottage or the little 
house that he ias. No. Or it does not mean that 
the farmers have to part with their lands that 
they have and cultivate. It only means that 
people who ha^e thousands of acres of land, 
like tl : princes, the monopolists and the rich 
people who have usurped the 1; nds of the 
people— they are the owners at present— 
the i r  lands have to be taken away and 

that right is to be taken away. It comes under 
the Fundamental Rights and therefore we 
cannot do away with that even with two-thirds 
majority in this House and in the other House. 
So much for the Constitution  amendment. 

Now I come to the next part of this   
Resolution,   which   reads— 

(2) effective measures for checking the 
growth of unemployment and for 
creating the minimum employment   
opportunities;" 

Sir, it is said that there are nearly seven 
crores of people who are unemployed in our 
country. The exact number we do not know. I 
am glad to hear from the Government that they 
are going to appoint a Commission that will 
find out the exact number of the unemployed 
and the underemployed. There is no doubt that 
there is a huge number of educated young 
people, engineers, doctors and other technical 
personnel, who cannot find jobs in our 
country, and they must be given employment. 
They have to be usefully and gainfully 
employed. And Government has to take 
effective and immediate steps, to check un-
employment. 

I will draw your attention to one section of 
die farmers, which point has never been 
considered either by the Government or by our 
House. I refer to the dry areas in our country, 
which exis t  in many States. There is a dry belt 
running through the country. About this dry 
belt. 1 will just say a few words. About dry 
farming, a quarter of a century ago. an 
agricultural expert reported that "Agriculture in 
large parts of India is till a gamble in annual 
rainfall" What he said is as true as ever today. 
80 per cent of the 158 million hectares of 
cultivated laud in the country depend upon the 
monsoon weather. Nearly 36 per cent of the 
sown area, about 47 million hectares, get little 
rain, and lack adequate irrigation facilities of 1 
any kind.     The annual rainfall ranges 
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from 40 centimetres to 100. This area spreads 
across eleven States, from Jarnmti and 
Kashmir in the far north through Punjab, 
Haryana, Rajasthan, Uttar Pradesh, Gujarat, 
Maharashtra, Madhya Pradesh, And lira 
Pradesh and Mysore to Tamil Nadu in the far 
south. 

Eighty four districts in these Slates fall 
within this category of poor and uncertain 
rain where dry farming, without i r r iga t ion  
to support it, is common, indeed inevitable. 
When even the meagre monsoon rains fail in 
these areas, partial or total failure of crops 
follows, and this in turn is followed by 
famine or near famine conditions. I may say 
that the western parts of Rajasthan like 
Banner and JaisaIn te r  are in chronic 
shortage of water. 

In these districts of scarce rain, 57.16 per 
cent of the total land surface is cultivated 
against a national average of 44.64 per cent. 
Low productivity has led farmers to bring 
marginal and sub-marginal land under 
cultivation in order to scrape a bare l iving 
from this land. 

Much of the farm land in these districts 
is given to cultivating grain for the 
subsistence of the farmers and their families. 
In spite of this, grain output is barely one-
fifth of the national total. The "green 
revolution" which has brought plenty and 
prosperity to other parts of the country with 
assured of irrigation has bypassed these dis-
tricts so far. This is a potential danger. It is 
causing new socioeconomic problems in the 
countryside. The widening gap in living 
standards between farmers in irrigated areas 
who have reaped the benefits of the high 
yielding varieties programme and its 
predecessor, the Intensive Agricultural 
District Programme, and those who are not in 
the dry zone sis politically   explosive. 

Sir, the Government of I n d i a  hits taken  
note of these signs of unrest, 

I am glad to say. The Ind i an  Council of 
Agricultural Research should undertake co-
ordinated research project to provide package 
programme suited to the needs of different 
soils and climates in the dry belt. At a cost of 
about Rs. 1.5 crores, 16 main research centres 
and 11 sub-centres are due to be set up in the 
areas. I urge upon the Government to expedite 
this programme and give adequate help and 
water like tubewells and small irrigation so 
that the land in these dry areas can be 
cultivated and grain can be grown there. 
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THE VICE-CHAIRMAN (SHREE) BANKA 
BEHARY DAS : I want give you more then 15   
meniutes. 
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SHR[ BHUP SH GUPTA : Mr. Vice-
Chairman, S r, 1 rise to support this Resolution 
ecause the Resolution more or less spells out 
the urges and aspiration >f the people, so 
clearly given exp >ssion to in the last General 
Election . And I think the Government sho ild 
now come forward with concrc e measures to 
implement or rather t > honour the pledge that 
the leaders of the ruling party gave to the ele 
torate, justified the arrangement of mid-term 
poll and sought  their  ma date  and  support. 

Unfortunately. Sir, neither the President's 
Address nor the Budget speech has given rise 
to ay hope or encouragement. There are 
certain good points in both the spee/h and the 
Address. But then the uevious Presidential 
Addresses and Budget speeches also contained   
some  good   points.   What 

was expected, Mr. Vice-Chairman, was not 
just a reiteration Of excellent sentiments or an 
isolated proposal, but a comprehensive 
out l ine  of policies that would be followed 
with a view to bringing about radical changes 
in the Constitution and, above all, for carrying 
out progressive and radical socioeconomic 
measures. Nothing of the kind has been done. 
It may be a short session, but surely we could 
have done something during this session also. 

We expected that the Bill to abolish the 
privy purses would be again brought before 
the House, so that we can pass it. There is no 
justification not to bring it on the ground that 
even if we passed a Constitution 
(Amendment) Bill that might be struck down 
by the Supreme Court. Tf that was so, a Bill 
for restoring power to the Parliament to 
amend any part of the Constitution, including 
Part 111, should have been taken up for con-
sideration and enactment in this House. 

Now, Sir, these constitutional changes are 
of great importance today. Either we make 
these constitutional changes or we allow 
ourselves to be hamstrung by the Supreme 
Court. Hence it is of paramount importance 
that the constitutional changes are at oiice 
brought about. There was no justification 
whatsoever on the part of the Government not 
to have done so  during  this  session. 

It may be said that if we pass it again, we 
shall come up against legal difficulties. But, 
first of all, pass it, and then say, "We are 
coming up against legal difficulties". Tf the 
Supreme Court comes in the way, wc could 
similarly deal with the situation created by the 
judgment when Constitutional (Amendment) 
Bills are struck down. 1 don't see any reason 
why that  should not  have  been  done. 

Sir, today the lines are very clear. The 
Congress Party has got its majority in the other 
House, and it is also very heavy.    Right 
Reaction has been 
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weakened. Their hopes have been defeated. 
They have been sufficiently humbled, and 
they would for some time be  licking their 
wounds. 

But why this stalemate and status quo. of 
the Congress Government? If this is not done 
away with Sir, the country has no future. 
Therefore, I want that these measures should 
be taken. 1 wish to make it absolutely clear 
now that we are not going to reconcile to the 
policy of status quo. Either move to the Left, 
take progressive measures, or with whatever 
strength we have got in this House and in the 
other House and in the country, we will resist 
this attempt to maintain the Status quo. Sir, 
we are apprehensive because these Syndicate 
people and the reactionaries are now returning 
to the Congress Party in otder to bargain with 
the Congress leadership so that the mandate 
of the electorate is flouted and pretexts and 
excuses are found to perpetuate the status quo 
and delay important and radical social and 
economic legislation which the country 
demands. That is why we say that today 
Parliament must embark on a course with a 
new outlook, with a new approach. Now we 
need not be inhibited at all by other 
considerations. Today when the country is 
going to move forward according to the 
mandate of the people, the desires of the 
people, should we allow this elephantine 
majority of the Congress Party to come in 
"the way by pulling a brake or maintaining 
the present state of things ? This is the issue. 
Sir.    We are for progress. 

Now some people go and say "We 
support the Congress". Yes, Sir. When it was 
a question of right reaction or meeting the 
threat of right reaction, surely we were 
against right reaction and we voted every 
time when the right reaction or the rightist 
parties wanted to assail the Government in 
order to gain political ground or, if possible, 
to topple it.   Today these considerations 

are   irrelevant  as  far  as  toppling  is 
concerned. 

SHRI A. P. CHATTER J EE :    Why 
are    you supporting the Congress in West 
Bengal now, today.? 

SHRI BHUPESH GUPTA : Just a minute. 
Do not disturb me. You will have it. Sir.... 
(Interruptions).. You are not a right 
reactionary. Why are you saying it? 

SHRI S.D. MISRA :   The CPI is elected only 
because of Congress . . . (Interruptions). 

SHRI  A.P.  CHATTERJEE   : Say 
that you support the Congress; I shall bless 
you here and now. 

SHRI    BHUPESH GUPTA :    Mr, 
Chatterjee need not lose his chances..  . 

(Interruption}. 

SHRI A.P.  CHATTERJEE :    I do 
not like. .(Interruptions). .1 just wanted to have 
some open words with you so that you will at 
least . . . (Interruptions). 

SHRT   BHUPESH   GUPTA : You 
are a beautiful man; you are a handsome 
man. 

Therefore, Sir, today it is quite clear that 
the Congress rulers should realise that their old 
norms and standards are not going to be 
applied. Naturally they have got to count upon 
the support of the Congress people when the 
r ightists  are threatening to topple them. That 
is the position uxhiy. Today you will be judged 
by what you are doing, where you are taking 
the country. Nothing else will enter into 
coasideraticm in determining the attitude or the 
policy of the various parties towards the 
Government. 

Sir, here they are now. t a lk ing  about 
wages and, what is called, the "wages and 
incomes" policy. Now the Bri t ish slogan has 
been borrowed here. It is a reactionary slogan.   
As you know. 
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this  policy   is   (o    wage-freeze  and 
noihing else. 

THE LEADEI OF THE OPPOSITION 
(SHR1  N  S     GURUPADA- 
SWAMY) :    Wha     is    the reaction? 

SHRI        Mil   'tSH       GUPTA : 
You yourself hav mentioned it. The so-called 
incomes and wages policy of the British 
Labour Party, of the reactionary circles >f the 
Labour Party, is nothing but t e policy to 
freeze wages because y HI cannot control 
incomes in a cap alist society at all. It goes 
on. Actually, what you do is freezing the 
wages, you cannot control black money. Th 
refore, Sir, the so-called incomes an 1 wages 
policy is a bogus and retrograde policy with a 
view to freezing v ages, and it should not be 
given any encouragement. 

SHR1M.S.GI RUPADASWAMY: 
suggested thai there should be a national 
policy c ] wages, prices and profits. 

SHRI   BHUPI.SH       GUPTA : 
First of all give th m a basic minimum wage. 
Wages are -tgging behind prices. It is not that 
wage are ahead and prices are following. In 
act, wages are always changing the prices. 
Even the clearness allowance to lay is not 
adequate for 100 percent i eutralisation of the 
rise in the cost of living. What is the use of 
talking aboi t the so-called wages and 
incomes pol :y? It may sound very pedantic 
am very philosophical but what we want s a 
rise in the wages of the working pet pie and, 
certainly we want a cut in the ncome of the 
monopolists and simil; : other sections of the 
exploiting cla ses. 

SHRI M. .. GURUPADA-SWAMY : 
You do not want policy at all? 

SHRI     BHUJ'ESH     GUPTA :    1 
do want but not this policy. About the 
Supreme Cour , the articles relating to the 
compositi >n of the Supreme Court must be | 
one into. I have in mind some ai icles 
beginning with article 124 of the 
Constitution.   There 

should not be a limit to the Judges in the 
Supreme Court. The Central Government 
should be in a position to appoint as many 
judges as it likes and they can be appointed 
directly of course. Always it can be done from 
the Bar and not necessarily from the Bench. 
We must see that the Supreme Court is so 
composed that it accords with the broad 
fundamental aspirations of our people and the 
Directive Principles of the Constitution are 
guaranted in the sense of the governance of the 
Supreme Court as well. That is very very 
important. 

We cannot leave the Supreme Court where 
it is. Necessary changes are needed and we 
should amend those provisions of the 
Constitution. I have suggested and I suggest 
again that Judges should be appointed on the 
basis of a panel approved by the Lok Sabha. 1 
am not saying that the Lok Sabha should 
appoint them but as in other countries-why not 
in this country also-a panel should be 
recommended and approved by the Lok Sabha 
and out of that the executive authority, the 
President, should appoint the Judges. That 
gives a certain important function or role to the 
elected people and the representatives, namely 
the Lok Sabha. 1 have also suggested that in 
the event of a difference arising over any 
Constitution (Amendment) Bill between the 
two Houses, as it arose in the case of the Privy 
Purse Abolition Bill there should be provision 
in the Constitution for a Joint Session of the 
two Houses as in the case of other ordinary 
Bills so that the differences could be resolved. 
These are measures that we can take certainly. 

I have no time as there is a mctting. With 
regard to' other matters, I need not say much. 
Now the Resolution makes a demand for a 
Commission of Enquiry to be appointed to go 
into the allegations against the monopoly 
houses. That should be undertaken, as a part of 
the anti-monopoly campaign. The industries 
belonging to Mr. Ramnath Goenka—1 am told 
he is a Member of the other House now-
should be examined very carefully. Everybody 
knows that he has cornered 
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42 % shares of I1SCO. I should like to know 
where this money came from. Till now the 
nation does not know or the Parliament does 
not know. It is necessary for us to find out by a 
proper enquiry. Section 207(4) of the 
Companies Act docs not help us at all. We 
cannot go into such matters under this 
particular section. For this we need the 
appointment of a Commission of Enquiry 
under the Commi-sions of Inquiry Act. 1 am 
told that Mr. Goenka's four newspapers have a 
paid-up capital of hardly one crore but their 
assets come to over Rs. 30 crores. Where the 
money came from we should find out and we 
know he has all these papers and other fake 
companies. The owners and partners are not 
available in India. It is not known where they 
live. Now this money is coming from all kinds 
of illegal transactions in the various branches 
of the financial activities by Mr. Goenka. All 
this should be subjected to a proper enquiry. 
Under the Reserve Bank Act there is a provi-
sion that a banking company cannot take 
deposits more than 25 % of its aggregate paid-
up capital. Yet we find that the Express 
Newspapers (Private) Limited of Goenka has 
received deposits from the public to the tune of 
Rs. 12 lakhs and we also find in addition that 
the three Goenka paper companies, the Indian 
Express Newspaper, Bombay, the Indian 
Express, Madurai and the Andhra Pradesh, 
Vijayawada, have taken unsecured loans from 
the public of the value of more than Rs. 7 
crores. This is evident, that Mr. Goenka's 
companies have been accepting deposits far 
above—and indeed several times—of the limit 
allowed by the Reserve Bank. The Goenka 
companies are violating the Reserve Bank 
notifications. There is no action taken against 
them. Therefore I say this and various other 
matters connected with the Goenka, Hari Ram-
all names are there you can find out-and others 
should be taken up. I demand; if there was a 
justification for an enquiry into Dalmia .lain, if 
there was a justification for an enquiry into 
Mundhra, if there was a justification for an 
enquiry against Birlas— 

there is an enquiry against Birlas in certain 
matters —I do not,see why there should not be 
an enquiry against Mr. Ramnath Goenka and 
his concerns in regard to the serious 
allegations of business malpractices, 
corruption, swindle, black money etc. The 
Goenkas are the biggest holders of unaccount-
ed money in the country. Everybody knows 
how much they spent in this election. I do not 
know how many crores of rupees they possess 
but go to Calcutta, go to other places, and they 
will simply tell you that Goenkas probably are 
the biggest owners of unaccounted money in 
the country and this unaccounted money is 
also used for political corruption. And the 
gentleman becomes suddenly a member of the 
Jana Sangh or a ti-cketholder of Jana Sangh and 
simultaneously blessed by the Rajmata of 
Gwalior, I am told, and gets elected there. So 
these are matters that should be gone into. Mr. 
Goenka, 1 demand, should come under an 
enquiry and why this Government is not 
holding an enquiry. 1 do not know whether 
some people are being bribed in the Govern-
ment because Mr. Goenka is quite capable of 
not only buying the Jana Sangh ticket but also 
capable of buying some people in the 
Government and I have my doubt that the 
Goenkas . . . 

DR. BHAI MAHAVIR (De lh i ) :  Did 
you not get your share of the bribe that has 
been given to the Government ? 

SHR1 BHUPESH GUPTA : Maybe you 
are wholesalers in bribery. Why do you take 
Goenka as your candidate   ?   1   know . . . 

SHR1 A. G. KULKARNI (Maha-rastra) : 
There are Rajmatas and Rajas. Mr. Goenka is 
a poor fellow before them.    Don't  talk   
about  Goenka,. 

SHR1 BHUPESH GUPTA : Rajmata, yes. 
The Jana Sangh is becoming secular. In 
Balrampur Mr. Vajpayee believed in Gomata; 
it was spiritual. Now he has become temporal: 
he believes   in   Gwalior  Rajmata. 
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DR.   BH.  I   MAHAVIR :   In  any 
case wc do i it balieve in Rus Mata. 

SHRI Bl UPESH GUPTA : My friends 
arc n >v> worshipping Rajmata instead of G 
'mata; it is a good thing ihcy are tu ning 
from spiritualism, from religion to 
secularism in a way. Anyway Raj lata is a 
secular creature the Gomata concept is 
spiritual, a religious co ccpt. Anyhow I am 
extremely g id that they are making a   little   
cha ige. 

THE VICE CHAIRMAN (SHRI 
BANKA BE IARY DAS) : Now, you must   
finish. 

SHRI BH UPESH GUPTA : Finally  one  
wor I   about  the  Administration just  lik :  
your one word.    Now this   ICS, IAS 
arrangements must end. You  referrec   to  it 
and   you  quoted, J believe,   L ird Curzon   
or somebody, his noting ai 1 .ill that.    I do 
not need to quote Lo d Curzon.    What do we 
find now   ?   The experts do not  have direct 
access    to    the    Minister.    The Ministers 
ca not meet them;   Secretaries only cai   
meet them.    I say these technical an    other 
personnel   should have   direct   access   to   
the   Ministers instead   of 1 iv ing  to go  
through  the Secretaries.    That  is  No.   I.  
Secondly the whole t ling should be democra-
tised   and   r organised.    In   the   Esta-
blishment Bi ari some four or five ICS 
Secretaries s t together, they patronise their 
favour fes, they give promotions to their ow    
men and they suppress others.   Tlu / create a 
coterie in. the Administrati >n whereas those 
technical officials, qu; lined experts, are not 
in a position to   ome up.   These ICS and 
IAS officials >nonopolise a certain quota 
which they  keep in their own hands whereas  
the   non-lAS people,  people doing very food 
technical work, expert people, do   tot get any 
promotion or accommodation.   The   Central   
cadre arrangement i   and   other   things   are 
there;  I an   going  into  all of them. The  
whole  business  of the   so-called 
Establishme t    Board, the   secretaries 
Department , all these should  be clearly 
disbanded. 

If you are true to your election mandate, 
you cannot maintain that rotten, corrupt, 
bureaucratic show where nepotism thrives, 
where talent is suppressed and where 
corruption also takes place on a large scale. I 
demand that the whole thing should be 
scrapped and the Government of I n d i a  
should go into this question and devise ways 
and means of overcoming this kind of vested 
interests which have been created by a handful 
of officials at the top to keep down other 
people and especially those who do not belong 
to the I AS/ICS cadre, but who are certainly 
much more useful in the various branches of 
administration where they arc working and 
where they are employing  more  and  more  
experts. 

The administration should be expert 
oriented.    It is not the ICS and IAS who   
should   dominate.    It   is   these expert 
people, whether they be economists, 
technicians engineers or others. They should 
have a proper say and a proper  position   in   
the  administrative set-up.   The coterie rule of 
the bureaucracy at  the top  must be 
completely smashed   and   broken   up.   This   
is  a task which should be given immediately 
due attention and it should receive priority.    
I   do not  wish  to say very much.   The 
structure of the administration must change at 
all costs and that is the crux of the matter.    I 
would urge the Congress Members opposite 
to pay a little more attention to this issue of 
administration, reorganisation of  the   
administration   and   changing-the   structure   
of   the   administration. Unfortunately we 
talk    about so many other things, but do not 
pay attention to where things are going 
wrong, in the key areas for the 
implementation of  progressive   and   better   
economic policies when they come to be 
adopted. In  this   Resolution  a  suggestion  
has been   made   that   the proliferation   of 
the administrative cadre in the functional 
fields should be stopped forthwith and the 
principle of the best man for the job should be 
implemented,  keeping in view that men from 
the functional field are  most  suited  for  
functional positions.   You     must    
remember   that. Many suggestions can be 
made.   Before 
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1 sit down I request the Home Ministry to call 
a meeting of the leaders and representatives  
of the  Opposition   to discuss the question of 
structural changes and also changes in the 
rules and regulations concerning the top 
echelons of the administration.    I   t h i n k   
this is a very   important   task   from   the   
point of view of getting things done  in the 
country.    Thank   you   very  much   for the 
time you have given me.    I hope that  this  
Resolution,  which  is  not   a partisan  
Resolution,  would commend itself   for   
acceptance   by   the   entire House, except, of 
course, some of m> friends there    not  Mr. 
Mahavir Tyagi. I   know that  he is a wise 
man.    He understands it and he is sitting 
there by  accident,  but there  may  be some 
people who may not support it.    Hon. 
Members should support it.    Anyhdw, Let 
the voice be raised in support of it.    Mr.   
Mirdha   has   come,   after   I have   spoken   
on   the subject.    Before I   sit   down.    Mr.    
Mirdha,   I   would request   Mr.    Mirdha.   
through   you, that our suggestions with 
regard to the reorganisation should be   
carried to the Prime   Minister and a proper   
meeting should be called by the Prime  
Minister to discuss the     question of   
structural changes at the higher  echelons   in   
the administration. The so-called Establish-
ment Board or   the   so-called   Departmental  
Secretaries should be forthwith abolished.   
Better arrangements  should be made with a 
view to ensuring  that this coterie rule of the 
1CS/IAS officials is put an end to and 
replaced by a far better effective    democratic     
arrangement. 

Thank you. 

THE VICE CHAIRMAN (SHRI 
BANKA BEHARY DAS) : There is no 
time. Do you want to speak for one minute 
'.' 

SHRI SYED HUSSAIN (Jammu and 
Kashmir) : I thank you, sir. I support the 
Resolution, but may I request you one thing ? 
I had given my  name  earlier  and   my   
name  was | 

|   ptu   down  earlier,  after  four  names. I have a 
right and 1 want to   speak. 
5 P.M. 

I am crying hoarse. I t h i n k  if one Member 
Mr. Rajnarain, is allowed to have his way, then 
democracy would v a n i sh  from I n d i a .  1 am 
surprised what is wrong with me. I have got 
certain purpose to express my ideas. Whenever 
I get up, I am put lasi of all and there is no time 
for me. I sit down in   protest. 

CLARIFICATIONS RE. STATEMENT BY 
MINISTER RELATING TO 

CONCLUSIONS ON THE COMMISSION 
OF INQUIRY OF Till, INCIDENTS AT 

PATEL CHOWK NEW DELHI, ON 6TH 
APRIL, 1970. 

THE MINISTER Ol STATE IN THE 
MINISTRY OF HOME AFFAIRS AND IN 
THE DEPARTMENT OF PERSONNLI. 
(SHRI RAM NIWAS MIRDHA) : Mr. Vice-
Chairman, 1 had laid on the Table of the House 
in the morn ing certain conclusions that the 
Commission had a r r i v e d  at. I was directed to 
circulate it to all hon. Members and it was the 
wish of the Chair that some time should be 
allowed to the hon. Members to seek clari-
fications on some points. 

THE  VICE  CHAIRMAN  (SHRI BANKA    
BEHARY    DAS)    :    Any clarifications   ? 

SHRI CHHTA BASU (West Bengal) : Yes 
Sir, In the statement which has been circulated 
in paragraph 8. page 3, it has been said—as 
you know one Beharilal was seriously injured 
during the profession and he expired—-but this 
statement says lhal the death was not due to 
any injury causes to him while he was 
participating in the procession. The finding is 
of this nature. For the sake of fuller 
information I shall   read   it   out; 

"There is no sufficient evidence that  
Behari was injured    at the cane- 


